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WH. WH 3-33-2017-1-aha-(07).—aeagest are silt Aarne afer, 2017 (2017 1 19) al UT 9 Al STAT 

(1) afk ure 15 at soe (5) H aed Ved Vaal Sr WaT ea ET, TT UHM, Uitag ant Pape AIM W, Uggs, 

3e faa at aftrqaat water WH-C-3-33-2017-a1a(86), ferian 16 faaear, 2021 a1 fea aed EY a faa Bt 

afegern wala UH-U-3-33-2017-a(42) tae, feaie os srred, 2017 4 at Frafafiad deer aedt &, atetg:— 

  

sa afga 4,— 

we. saqget 12.5% 4, w. & 225 ak sae daft viafteal at fre fear sem; 

@. sage 16% 4, w. & 171 atk sad Wafer wlafeat & oe, Frafafed ma dem sik wiafteat a1 

saentta fear sen, saie— 

“4711 64 wpefaay, ferret faet eI 1000 VT wha SitSt S safer a et.” 

2. Fe afagert 01 wee, 2022 F ary ere. 
qeqge & WIT BAA A aM sewqaK, 

a. Wi. sitateda, sTafaa. 

Wore, ferte 02 Kral 2022 

WH. Wh-T-3-33-2017-1-tha.— aed & GaU  aqeds 348 VS (3) h se 4H, ge oa al afeqaT 

WA Wh-U-3-33-2017-1-T-(07), feria 02 Rad 2022 aI Ss sryare WII WER A WAGER Weft fear 

at @. 

Aeqyer hb USI F AS A aa sega, 

am. Ut. sitareda, scafaa. 
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Bhopal, the 2"? February 2022 

No. F-A-3-33-2017-1-V (07).—In exercise of the powers conferred by sub-section (1) of Section 9 and sub- 

section (5) of section 15 of the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State Government, 

on the recommendations of the Council, and in supersession of this Department's Notification No. FA 3-33-2017-1- 

(86) dated 16th December 2021, hereby makes the following further amendments in this Department's notification 

no. F A-3-33-2017-1-V(42) dated 29th June, 2017, namely:— 

In the said notification,— 

a. in Schedule 1-2.5%, serial number 225 and the entries relating thereto shall be omitted; 

b. in Schedule I-6%, after serial number 171 and the entries relating thereto, the following serial number 

and entries shall be inserted. namely:— 

“N71 Al 64 Footwear of sale value not exceeding Rs. 1000 per pair.” 

2. This notification shall come into force on the Ist day of January, 2022. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  

Prine, wrerata Ago ae che BH, Tees BT Mat ale YIN, toe A ylxa de wanrisa—2022.


